Li sted on : ) .. 2017
Court No.
Iltem:

SECTI ON- | |

I N THE SUPREME COURT OF | NDI A
CRIM NAL APPELLATE JURI SDI CTI ON

PETI TI ON FOR SPECI AL LEAVE TO APPEAL(CRL.) NO. 6436 OF 2016

State of Uttar Pradesh ...Petitioner(s)
VERSUS
Khal id L. ... Respondent (s)

OFFI CE REPORT

The matter above nentioned was |isted before the Hon' ble
Court on 18t" Novenber, 2016 when the Court was pleased to pass
the follow ng order:

“I'n view of service report stating that respondent
is in District Jail, Sultanpur, let notice be issued to
the respondent, returnable in six weeks, at the aforesaid
address where the respondent is |odged and be served
through jail authorities. ”

Accordi ngly, Show Cause Notice returnable on 9t" January,
2017 was issued to the sole Respondent through Jail Authorities
by regi stered post A D. on 28" Novenber, 2016.

Service report from the Jail Superintendent, District Jail
Sul tanpur, Utar Pradesh has not been received, so far.

Servi ce of Show Cause Notice is inconplete.

The matter above nmentioned is listed before the Hon'ble
Court with this office report.

DATED this the 20th day of Decenber, 2016.

ASSI STANT REQ STRAR

COPY TO

M. Samr Ali Khan, Advocate
oua ASS| STANT REG STRAR



